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In The Central 'Administrative Tribunal 
GUWAHATI -BENCH : GUWAHATI 

ORDER - SHEET 
APPLICATION NO. 	 OF 199 

1i 'nt(s) 

~oz dient(s) 
	

V 

Xate for Applicant(s) 

A v j te for Respondent(s) 

Notl"~a.  1'1 ~of  the Registry 	I 	Date  I 	Order of the Tribunal 

10 

Mr M.Chanda,learned counsel for the 

applicant is present. On the prayer of 

fAr A.Deb Roy,learned Sr-C#G.SX the case 
is ~ adjourned to 15.3.2000 for considera-

tion of admission. 

This application has been submittedl 
by ~ the applicant against her order of 

transfer from Shillong,to Guwahati vide ;  

order No* 360009/LC-J/XMCI /257 dated 

12.8.99 Annexure C* The applicant has 

already been released from her post* 

She has submitted fresh representation 

dated,21,12,*99 Annexure I which the 

respondents have not disposed of. In 

the circumstances I consider t* expedlento 
to dispose of this applicat ion with X 

direction to the respondents to 

1.3-2000 1 

r. I 'N 

A 

0 	
P9 

103.2000 



ri 
o#A*86 of 2000 

Notes of the Registry  
.......... 

Date Order of' the iTribun 

L5*3*00 dispose of the repr ~sentatfon of the 

~ 30 d*yp Eqto;to-day. PpI cant within''. 
T,  

The, applicant may also file fresh repre- 

C~7 sentation giving-details redsons to the 

Director General respondent No.2 within 

7 days~ from to'-day* If such representa- 

tion is received the. respondent, shall 
In 	 A^A4,  -~;o take it 	 n into consideratiq :;tog. -ether with 

.
the earlier representatio lm 	 n-u 

A-ba-11 rcMmariicate.- T,,  z go~jakjhg~ s. 
order '-to the applicant with 

I 
 in 

. 
30 days 

2-7,26? from to ~-day. Application is di posed ~_p 
Lm Of* No order a~ s­ io"C'O'sts, 
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Ilq THE CENTRAI ADMINISTRATIVE TRIBUNAL 

GUI-10ATI BRICH :'*': GUVAHATI- 

An application under Section 21 of the Administrative 

Tribunals Act, 1985 

Title of the Suit 	 Z' 0 *A* 1,70 	 /2000 

Miss Salochana Thapa 	 00#** 	Applicant . 
-Vs - 

Union of India and others 	 0 0 0 4 0 	'Re sPon dent s - 

I R D  ~E i 

31-No-.  Aami—are 

10 	- 

2. 

3- 	A 
4. 	B 
Is. 

 
 

F 
G 
H  

Particulars 

Application 

Verification 

Copy of the letter dt-27-11.86 
COPY of the letter dt-18-12.86 
Copy of the letter dt .12-8.99 
Copy of the letter dt .26.8.99 
Copy of the letter dt . 10. 9 .99 
'Representation dt. 22.9.99 
Copy of the letter dt. 17-12-99 
Copy of the tatt order 
dated 17-12-99 
Representation dt. 21012-99 

A~ ,  

_Ra f,.e  N  2- 

1 - ljQ",- 

13 

File d by 

P  ,a,/ _CrC  IP 

Advocate. 

Ab - aLl"11,11 jk~"~ - 



In the Central Administrative Tribunal 

Guwahati Bench $ 00*0 Guwahati 

0 &A* No o 

Between 

Smti. Salochana Thapa 

daughter of Capt (Late) 3*'R. Thapa 

Vorking in the Office of the Joint 

Director, Defence Estates, 

Ministry of Defence, 

/2000 

Cantonment Bungalow No -33, 

Shillong -793 00 1* 	 0 9 0 0 0 Aalicant  - 

Ali  D 

1 . 	The Union of India 

Through the Secretary to the 

Government of India t  

Ministry of Defence, 

New Delhi-1. 

2e 	The Director General 

Defence'Estates, Famkrishna Puram, 

New Delhi -66. 

The Senior Director 

Defence Estatesp Ministry of Dedencep 

Headquarter Eastexn Command #  

Calcutta-17. 

The Joint Director 

Defence Estates,, Ministry of Defence 

l~ 	ContonmExit Bunglow No -33, 
Shi 11 ong -79 30 01 	 *0*0 Re spon dent s 

SOTL C) 
E 	 j W~ 

GkAVI-% ~ OW N 0 ~ 16'0 
&43~ I ~ 1( 
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1 . 	Particulars of Order(s)-against Which this application 

is  -made. 

This application is made against the Order d4ted 

1.7-12-99 issued by the Respondent No-5 transferring and 

relieving the applicant from her present place of posting 

at Shillong and directing her to report for duty at Guwaha'ti 

in the Office of the .  Defence Estates Officer. 

2. 	Jurisdiction  : 	 i 	
I 

The applicant declare that the subject matter of 

the instant application is within the jurisdiction of this 

Hon'ble Tribunal. 

3* 	Limitation. 

The applicant further declare that the application 

is within the limitation period prescribed under Section 21 

of bhe Administrative Tribunals Act, 1985- 

40 	Facts of the Case  *0 

49 -1. 	That the applicant is a citizen of India and a 

resident of Barapathar, Shillong, and as such entitled to 

all the rights and Privileges guaranteed under the Consti-

tation of India. 

4*2* 	That the applicant is at present working as a 

Lower Division Clerk (for short,, L.D.C.) and posted under 

the 'Respondent No-5- She is aggrieved at the issuance of 

the impugned order dated 17-12-99 whereby she has been quite 

illegally and arbitraryly transfered and posted to the office 

of the Defence Estates Officer at Guwahati from her present 

us. Lloc"41-01 31"J"k. 
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place of posting. The disturbing aspect of the matter is 

that she has been so transferred basing on some complaints 

allegedly made against her to which ahe was not given any 

opportunity to show cause* The petitioner is also aggrieved 

at the arbitrary action of the respondents L6 not considering 

her representations made against such order of transfer. 

4#3- 	That the applicant states that she is a daughter 

of an Army Officer who died in harness and consequently she 

vas appointed and posted in an Army Installation vizop No*1 

Adv. Base Statione7- Depot y  Narengi, Guwahati, 0/0.99 1, APO. 

It may be perti-nent to mention here that the applicant being 

the eldest,daughter was appbinted in, service after her 

fathers death and she is running her family which comp oses 

of her dependant Octogenerian mother and four unmarried 

dependant sisters. It is stated that there is no male or 

elderly member in her family who can look after 'the dependant 

family members of the applicant and thus she is essentially 

[required to stay with her family at Shillong. Vith such 

J'condition of. her family, the applicant was facing great 
i,  
,difficulty in continuing at Guwahati and running the show 

"at Shillong. I 	 - 

'4-4* 	That unfortunately, during her continuance at 
I 
Guwahati r  the applicant fell ill as the climatic condition 

not suit her health and she was wrongly diagnosed to 

ave been suffering from TPB * She therefore had to undergo 

reatment and due to administration of wrong medicines *  her 

ondition deteriorated to a considerable extent i4hich led 

M-~ - LLj-a~ A~"- 
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her to be hospitalised in Nazareth Hospital t  Shillont for 

a long period of 14 months. Due to such unfortunate event 

in her lifep the familial condition of the applicant also 

deteriorated* It was therefore, considering her illness 

and disturbed family life v  the applicant was transferred 

on compassionate ground from Guwahati and posted at Shillong 

under the respondent No-5 on the authority of Army Hqrs-

letter dated 27-11.86. Be stated that the applicant was 

so transferred on compassionate ground at her own option 

!.J 

	

	to join Defence Estates Services for getting posting at 

Shillong so as to minimise the family troubles* 

!I 	Copies of the letter dated 27-11-96 and 18-12-86 

are annexed herewith as Annemire- A & 13_X1gpe2tive1y- 

405# 	That consequent to her transfer to the office of 

the respondent No*5P the applicant resumed her duties there 

and had been working with all sincerity and devotion and 

to the satisfaction of all concerned. But surprisingly on 

12,8-99 the respondent no-4 issoed on order vide letter no. 

360009/LC-1/=I/257 vhereby the applicant was transferred 

from the office of the respondent no-5 to the office of the 

Defence Estate Officer at Gkiwahati t  in the said order the 

respondent no-5 was directed to release the applicant after, 

payment of TA/DA advance to her. 

A copy of the said letter dated 12.8*99 is annexed 

herewith as Annexare-  C. 

Q3. 	 YL(-Iot- 
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4*6* 	That the applicant states that immediately after 

receipt of the sgid order dated 12.8-99p the applicant sub-

mitted a representation against the same to the respondent 

noo3 Praying for her retention at Shillong. In the said 

representation the applicant duly explained the reasons and 

ciroamstances necessiating her posting at Shillong and thus 

prayed for favourable consideration of her case. The said 

representation of the applicant was duly forwarded by the 

respondent no*5 vide his letter dated 26.8.99. 

A copy of the said letter dated 26.8.99 forwarding 

the representation of the applicant therewith is 

annexed herewith as Annexure - D. 

4.7. 	That thereafter strangely enough the respondent no.4 

vide his letter dated 10.9-99 informed the respondent no-5 

that the representation of the applicant for her retention 

at Shillong had been considered and could not be acceded to. 

The respondent no-5 was thus requested to inform the applicant 

accordingly and release her immediately after payment of 

advance TA/DA. 

A copy of the said letter dated 10.9-99 is annexed 

herewith as Annexare  - R. 

4 *8* 	That the applicant was shocked and surprised to 

receive the mechanical order issued by respondent no.4 rejec-

ting her representation dated 26.8-99. She however, did not 

loose heart and represented before the respondent no.2 praying 

for favourable consideration of her case. In her said repre-

sentation she explained the peculiar circumstances she was 

01- "JL" A.-I 
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passing through, Particularlyher health condition and domes-

tic problems relating to her Octogenerian mother and dependent 

ailing sister. It may be pertinent to mention here that on 

31-8-99 the applicant personaly met the respondent no-4 and 

explained the reasons ,  requiring her stay at Shillong and came 

to know that the transfer order ha,d been issued on the basis 

of a complaint ellegedly made against her by the local auth-

ority. Howeve r the respondent no-4 assured the applicant of 

a. ,  favourable consideration of her case t  but nothing fruitful 

came out. The applicant therefore, finding no alternative, 

3CNzMdxRd approached the respondent no-2 for her respite vide 

representation dated 22.9-99. 

A copy of . the representation dated 22.9.99 is annexed 

herewith as Annexure  - F. 

4.9. 	That the applicant i states that it was bolt from 

blue to her to.receive the letter dated 17-12.99 issued by 

the respondent no-5 intimating that her representation dated 

22-9.99 was rejected by the respondent no-2. It is stated 

that on the same day the respondent no-5 also  issued the 

impugned order releiving the applicant from his office with 

a direction to report for duty at Guwahati in the office of 

the Defence Estate Officer. Be mentioned that against issuance 

of the said order of transfer dated 17-12-99 the applicant 

was preferred another representation to the respondent no-2 

21-12-99 and the same has not been disposed of till date* 

It is further stated that the applicant till date has not 

'~ joined in her place of Posting at Guwahati. 

9 9 - " J_U~ J H_~ I- I 



-7- 

Copies of the letter dated 17-12-99, order dated 

17-12-99 and representation dated 21-12-99 are 

annexed herewith as Annexure- Gj. H and I rellpectiyelM. 

	

4.10. 	That the applicant states that admittedly on the 

basis of the records of the case she was transferred and 

posted at Shillong on compassionate ground at her oun option 

considering her health and disturbed familial conditions* 

But in the instant case the respondents have acted in a most 

unreasonable manner totally disregarding the reasons requiring 

her stay at Shillong and consequently have issued the impugned 

order of transfer. It is stated that the transfer order has 

been issued with malafide intention at the instance of the 

respondent no-4 with a view to harass the applicant and the 

same is liable to be set aside. 

	

4-11- 	That the applicant states that has revealed by the 

respondent no-4 when the applicant net him on 31-8-99s, the 

impugned order of transfer on the basis of a complaint alle-

gedly made against her by the local authority. It is stated 

that even assuming existance of such a complaint against 

gaixamthmzi#-xxxltxixxstatlg,dxtkatxaxmxa=mixg 

xizlnm:euxafxxmmkxaxmmupta±zkxagaiaxt 
er behind issuance of the order of transfer,, the applicant 

s entitled to an opportunity to show cause against the same. 

t neither any warning nor any letter seeking explanation 

s even served upon her. It is further stated that the 

ransfer order, as it appears in the facts and circumstances 

f the case, is punitive in nature which has not been passed 

ith due observance of the procedure of law. The same is 

qS. 	 S11110, 
" 
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therefore, being contrary to the Procedur6 established by 

law and being violative of the Principles of natural justicep 
liable to be set aside. 

4-12. 	That your applicant further beg to state that 
by the said impugned order on Sri N-K- Boro (L.D.C) Office 
of the Defenceatate-c Officer Guwahati has been order for 

Posting in the office of the Joint Director Defence Statep 

Shillong. Shri NX. , .Boro (L-D-C) also submitted several 

representation to the Director De fencelStatesCalclatta through 

Proper channel inter-allia praying for retaing him in the 

office of the D.,-~P,.O. Guwahati on specially on the ground 

that he has five dependent family members including three 

daughter and two sons, who are studing at Guwahati at Class-X, 

Va r 
 VIII and V respectively. &ri Boro stated in his re-

presentation dated 25.8.99 that his POstink at shillong will 

cause irreperable lose Particularly in the matter of educa-

tioh of the school going childrens 	Moreover he being a 

low Paid employee it is difficult on his part to menti 
. 
on 

to different establishment but the respondents surprisingly 

did not consider the representation of the respondent no-5y 

knowing well that the lady applicant also is Put in distance 

by issuing imPuging order transfer whereby he is bought to 

be Posted at Guwahati having large mm numbers of defendents 
family members 	It is also relevent to mention here that 

the respondent are also aware regarding the representation 

of both the applicant and respondent no-5 therefore there was Y( 
no difficulty on the part of the respondents to allow , the 
a ~PPlicant and respondent no*5 to continue in their o- ~,jm 

station on mutual basis. 

M ~ - 	 J'
1-114A I 
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It is also relevent to mention here that as Or 

par the existing transfer policy the i low paid employees 

of the department of DefenceLStatesare not normally liable 

for transfer and posting s, therefore posting of the applicant 

from Shillong to Guwahati and non consideration of her 

representation max malafide on that score along the impugned 

posting is liable to be set aside and quashed. It is also 

relevant to mention here that due to none consideration of 

representation of respondent no-t 5 he was compled to join 

at Shillong and still approaching to the authorities for 

his posting back to Guwahati- 

In the facts and circumstances the Hon'ble Tribunal 

be pleased to direct the respondents to review the mxftx 

impugned order of transfer posting and also to consider the 

feasibility of accomodating the applicant as well as respon-

dent no-5  in their original ap1dioxxiate station on compassi- 

onate ground. 

Copy of the representation dated 25.8-99 is 

enclosed as Annexure - J 

4-13- 	That the applicant states that she has a good prima 

facie case and the balance of convenience also lies in her 

favour. Therefore of this Hon"ble Tribunal do not protect 

her by an appropriate interim orders e( she would suffer 

irreparable loss and injury. 

5- 	Lr_oundg w~tt legal provisions. 

5-1 	For that the impugned order of transfer is bad in 

law and is liable to be set aside. 

nAl- "CLC", 31.,fw, . 
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5o2e 	For that the transfer order has been issued by 

the respondent no .4 in total disregard to the 

fact that the applicant was posted at Shillong 

on compassionate ground for valid reasons re-

quiring her stay there. 

5*30 	For that the impugned order has b- ,een issued on 

extraneous consideration and suffers from malafide 

exercise of power besides being punitive in nature 

and the same is liable to be set aside. 

504. 	For that in view of the fact that the transfer 

order has been issued on the basis of some complaint's 

allegedly made against the applicant y  she was 

entitled to a reasonable opportunity to show cause 

against the same which not having been given in 

the instant case reders the impagred order illegal 

and liable to be set aside. 

5-5- 	For that the impugned order has been issued without 

any public interest whatsoever being involved in it 

and is devoid of any reason and therefore the same 

is liable to be set aside. 

5.60 	For that in any view of the matter the impugned 

order of transfer is bad in law and is liable to 

be set aside. 

5-7. 	For that Respondent no-5 as well as the applicant 

Prayed for retention in, their original place of 

posting at Guwahati and Shillong on compassionalie 

grounds . 



5-8 . 	For that there is no difficulty on the parts 

of the respondent to review and accommod;~te 

the applicant in their original place of posting. 

Details of remedies exhausted. 

The applicant states that he has no other alternative 

or other efficacious remedy then to file this application 

before this Hon #ble Tribunal for protection of his valuable 

right*. 

Matters not Lejioug2Z_filed or 12ending before 

any other court. 

The applicant further declares that he had not 

previously filed any application, writ petition or suit 

regarding the matterf in respect of which this application 

has been made t  before any Court or any other authority or 

any other Bench of the Tribunal nor any such application s, 

writ petition or suit is pending before any of them* 

%ILef sought—for 

Under the facts and circumstances of the case r  the 

applicant prays for the following reliefs S 

8.1 	That the impugned transfer and posting order dated 

12.8-99 and reltiving order 17.12-99 be set aside and 

quashed or alternatively to review the impugned order 

of transfer and posting in respect of the applicant 

and respondent no-5 in the light of the representation 

submitted by the applicant as well as respondent no-5- 



a 

892* That the respondents be directed to retain and/or 

post the applicant at Shillong. 

8 -3- Any other order/or orders as deemed fit and proper 

by this Hon'ble Tribunal. 

 Interim 'Relief soqEtj for. 

In the facts and circumstances of the case the appli- 

cant prays for the interim relief 

9.1 That the respondents be directed to 44.!aw her to Conti- 
A 

nue~ in the office of the respondent no-4 at Shillong 
till disposal of the original application. 

9*2e Any other interim order/or orders as deemed fit and 

Proper by this Hon'ble Tribunal. 

 

This application has been filed through advocate. 

_Iticulars of IP.Q* ja 

No. 

ii) 	Date of Issue 

iii 	Issued from 	G#P*O. Guwahati. 

iv) 	Payable at 	G.T.O. Guwlahati. 

12. Bist of  enclosures 

As stated in the IndeAl. 

veri  ficat ion 

M ~ fL&6zl_~a~ J, 1
~ 

)t,  , 
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_VE_R__I_FICATIO.W 

It Miss Sulochana Thapa s, daughter of CaPt.(late) 

B A # Thapa, aged &b oa 
1~4 

ears working in the Office of 
tAy  

the Joint Director, Defence -Estates q  Ministry of Defencep 

Cantonment Bungalow No-33, Shillong- 793001 t do hereby 

verify that the statements made in paragraphs 1 to 4 and 

6 to 12 are true to my legal advice and I have not supp-

ressed any material fact. 

!hd I sign this verification on this the 20-day 

of February, 2000. 

Signature. 



A*r M' 
, 

 e--Xtk T~ 

par 
4 ci v .9 

di utant '. General Shakha 
Sena Mukhyaln n 

10 	 Addl Dto Gen of Org/Or' 4(Civ)(b) 
Adjutant Generall,s Branch 
Army Headquart6rs 
DHQ PO New -Delhi—`1.1.001 1' 

i-7 0 5 3 _q 91M p /t\~q/ Org 

%C>-A 

c:+_, ~ 9400  

I  -S/TRANISFERS ON C.OMPASSIONATE G'IIOUNDS:CIVILI'ANS 
NG, 

The following civi-Iian' personnel are' transferred on .'Permanent,' duty to unit-Is and establshments *shown 3gaInst their names:_ 

lame 
Trade &Cate -9or 9 0  r 	 From 	 4em-a7j~  ~-6 T 

Yv vv~ 

I_-n  HC7 

_Ik L4 

YNICI 	 P0 V 
r 
qq C) 2 	Tho individuals who. were rec ~uited Ilowever s  not be d 	 durin ban period May 

n.amos be t o Us immediately so tll,,I.t Posting order is amend0- d 
f orwarded 	0s PI 1_.cIIc'd to their units and 
accordingly. 

1 3. 	Istructions cont2-ined i n Appendix I At to this HQ letter w i 11 be 'compli -ed" wi' .~h. 

4 	The' individual. will be ' despatched to their new units 'on Ly after tc,-;,4 Pt of confirmation regarding -the availLab'ility of vacancies from t h,, ! 
-.' 
-eceiving units . ' The receiving -units will a.dvise availabIlity, vacar - i,y to the -units concerned immediately on-receipt of ~he ~` Pos..ting order. and - will-not aviait_a_forma,~ communication from them., 

k 



J. n d v j . ,-j u a  
on 	 1- will be reiieved 0 rrn -1 t i, 	 f th 	r c' LI f rom 	 on rpq j: 	 in'Tod" 

	

.I 	y a. V 
e 0  be\w ,

*~.hheid 
V 3. Vac- 	 Of 	 iot r 	 C) 	r.,j 	 x ! 	r, _. ) n w 	 o I-) e 'el)^rted t o-  - 	 r s u 	nn 

cc o 
AO 

6 	Permanent 
,re.gul'ar 	0  r , Quasi Permilnent individual 

s are POsted t'111rary appointi -nen't 	 a' * a that they h'- 11 	 The indiv 	 j ins. -L a. 	- 	 i d un 
for d 	 C("Cl,on -t; hOj.r ~ ', enior- 	

.1 sAwill be -informed'' - UtY in tile 	 ity Trom thb date- o f "' Porting instructions 
. 
con  n w units and 'es tablishmenLs 	 r C,  

67/D( 	 L.ained ~ ihji - ' 	 Per revised App-Lp, da-Ced 	 .-ns.itr -/ of Defence ietLet' 
. 
7~ reproduced in CPRQ,:73/73' 

No~ 28(6' )/ 
7. 	Complot. 	 as cainended 
Within one 	h  o 

f  1
1o rtMill be f orwarded. to, the 

	

the iss ue  of 	 d e spa t c  11  i 11 

	

this lbtter, 	 9 unit 

L .0 ....... . 
(Ram Natil Satyarthi 
Civilian StOff Adhikari/cSo 
UP Sahiayak Adjutant Goneral/b,

~kAG KritOy A d -i u -j t Goner -11 

Copy to:—, 

CY ri) _fY%CA".IJ 

NCc- 

c- A U, 

I~A 
. ................ . ........................ .......... 

0 C" 11~~  C" C, 	YA.G. 

------------- 

----------------------------- ­_j  -------------------------- - 



REGISTMED  POST 

No 1 Adv Base Stationery Depot 
C/O 	99 	APO 

317/3/Adm(Civ) 	 Dtc 86 

The Joint Director 
Defence Lands & Cantonment 
Ministry of Defence 
Shillong 

POSTINGITRANSFER  ON COMP AQQ' TrN  

Refer to Army Headquarters AG Broncii lett-er No. 70538/Comp/Nov/4 /86/t),,g(civ) (b) dated 27 Nov 86. 
2 	Q/Pt LDC Miss -sulocha a The a of this depot w1jo is U~der order of postin g  t o 	Y yn r shortly. 	 Ou 	un t will be despatched 

RK !n~bhj 
Lt Col 
Of f~ki:5er Commanding 

... 	I I * I 
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AVA, I'l C-'K 	Q 

R E 0 1 S T E. R. E C,  

X;-,  X I NO. -5160005 
1) t e 	f D e f e t--i ce 	s t- -~t e  

n o f 1) e f-  r n c e Eamtern Command 
13, Cama.c St re o t (7th f loar 
C R I c Ut t a 	t7, d -I, 	Aug LAS t 99. 

To 

J  C)  i n t D i re o r DE 
lan ~j",,;Cantt. 	SHILLONG. 
D IV it 	 e el ha,v Estate!s' Of f icer 

Gu  W ah'a t. i'"  a rh a t 

SUB 	POSTI  4G/TRANSFER  OF ')RC)U:) "C" AND IT" 	AFF. _aT 

It has. been decided to make t 	fol.lot,ling post"ings,-- /tran -s -fpzrs ',-Iith A'mmedia ~ e effect* 	
he 

SI.No.  Name of offIcials  & 	 From To 
and desi 	t' %4 1  1  ci i in 

Missi Sulochana Thapa, LDC J D D E . S h i I o n g 	DEO 	ah a t j Sri 	 Gut LDC 	 DEO Guwahati Sh i I J 1)  - DF' - S 	- l an (:I S r i A J P e t e.r , M a I i / M a z d oo r 	J D. DE. Sh u i on g DEO, jorhat "wargiary,Chainaian 	DEO, Jorhat 	DEO I  GW1) aha t 1 
4. 	F6 r i B K 
E-1 - 	Sri KC Up adhyay, Ch a inman 	DEC), Guwahzitj. 	DEP, Jorhat 6. 5 r i Ganesih Doy, M a li DEO, Jorhat 	JD.DE.Shj. I long 

The officials may be r e 1. i ev (? d -rA 	 ifilmediately af ter Payment of 	-/DA advance with directions to renort; -1: 0 1" duty at thpir -station of Postings. 

r e ria r t d The dates, of relinqUishment/assumpt ion of dUties may be 
to th is' Dte. DE. EC im(n(.%d iatoly af ter the event. 

Dir( ctor 
De f ence E- E - 
Eastern Command 

Copy to 

The Directol,  Genpral, DE 
In - Of Defence, F\'I,,: Purain 	 DIRECTOM 

Alp, 
""h 	 Guwah a t i 

'The ('11W (P.--l y  Cell 	Sh j: 1. t C)I-lr: 

Float copy 	 Sl 

CZ~ 

OR)— 
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Ar,  
Tale Hily t 6902a 	 pa e!l--  
C:ivil 	240764, 

NO. JD/SHG/PER/109/ 
office of the Joint Director,, 
Defence EstatestKine Of Def,, 
Bung *No. 33 # shillong Cantto  

Dated @  the ~ t - 'August,, 1999, 

T'0 

'-,he Senior Director, 
Defence Estates,, 
Mine of Defenceo  
HQ*Eastern Command *  
CALCUTTA — 17 o  

SUB : POSTING/TRANSFER : MISS SULOCHANA THAPA O LDC OF JDeDEe  SHILLONG, 

Sirj, 

Enclosed herewith'please find a representation dated 
2 6th August,,1999 in duplicate submitted by miss. S*Thapa#LDC 
of this office requesting for her retention in this office 

for y0ur necessary action please, 

Encls : As stated above* 

Yours f raithfully, 

Joint Tirector,, 
-Defence Estates.. 
Mine of Defence #  
Shillong,.. 

TIL, 

t 



To 

The Senior Director e  
Defenca Estatani, 
Plin e  Of Def ence, 
Eastern CoinnandA, 
CALCUTTA-17, 

At Ix. 

ry 

I 

( jTahEr2.j!9h Er  per channe-1  ) 

SUB 0 POSTIZIO/TRA113FE'n I EARNEOT PEOUSST rOR nETIMT10H 
OF M103 SoTHAPAeLDC IN .  TIM 0FFj.,­,r.' OF Tim. CID.Dr... 

Renpectod Sir e  

With duo roupect and humblo submission X bog to Jay 
before you t1ja f 011 owing . few lino-a for your )Und Information 
and favourabla cons.ideration in tho matter please I 

That Sir e  Vido your letter Jjoa' 360,009/LC-1/YXXj/257 
dated 1 . 2 th August,,1999, I have been postod to DEQ Gumahati 
from JDaDE,Shillong, Sir, I OM living in Shillong with my' 
60 year a Old ailing mother and four depen(lent aintern without 
any male membe 

— 
r 

. 
in the family and being t'he oldest it is Tny 

mora l dutY tO ­ 1 OO)t after t110m and my sopri 
. 

rntion at thin. 
junc 

, 
ture will dnjn ng(j  t1ja  f amily very bndly an oil fnmily 

mcmbora are la(J ies- You will npdrcciato 11ow-ij-06 a  gome ti mog  y 
B"C 11  BitUatiOn 3rilleg tjj(jt it bncomeo a Vory difficult task 
for the ladies to nafeguard . their prentigp for reasons best 
known to you and under such circumi3 tOnces if I am required t 

. 
o 

90 down to Guwaha.ti, not only my family conciating of ladies 
mc~mbara will hcx ~a! ' to be left-  to no man Is care #  even I myself 
will be in a helpless condition to live in Guwahati, 

The prevailing t 01130  situition orining out 
I 
 of Militant 

-activities in Nortli-East in general nnd cuwallati in particular 
is well kn 

' 

own to tjio people of the .nation. Therefore Sir e  you 
will approc,into being an unmarried lady it will be next to 
impon . oible for me to gtay at GuWahati.. 

X would like to maka -a niontion here for your kind 
information th..it I 14'na Iserv.Ing in 140*1 Advo T)nne .  Sta'tionf-ry 
De 

' 
POts C/O 99 APd and.  (luring -thmt ~poriod Suddenly X ft?11 ill 

and had undergone' prolong trPatninnt. r .ue to usm  of ~jrong 
Medicine for wrong tron 

I 
Uni-rit Tny conilition Ovtorintad to n 

conaideroble axtent orld therefore, T was, 110 --irAttilined In 
Ha2areth 11onpital e  Shillong for a long period of over 12 
(Twelve) D'Ontllc ~Rlld 'CAll ~Iati I orn unclergoing trentmcnt and 

V:' ~ X, 
	 contd, *.a a P/2.0 



2 

&4" rc.~gulnr txnx~=Nnx check up, in &Uch tk circurinmtnnc,--m, 
conmidering my helplean condition and also aB the climatic 
condition of GuwahAti did not suit me. 110, 1 Adv, Base 
Stationnr'y Depot, C/O 99 AP.0 on tho authority of Army llqrs., 
AG Branch letter Nos. 70538/Comp/Nov/4/86/Org. dn'ted 27ell o p po3ted me -t ' 

0  JD-L) i~ -ShillOng on ZOMPmssionate ground vida their 
letter Not, 317/ 3/Adm(Civ) da 'tnd 1(3,12.96 (copy ancloned), 
moreover my fourth 'sister w1jo is having acuto famr1le dis 

. 

cane 
and had to be 110SPitalised on a number a . f Occticions In still 
undergoing . treatil.ant w1jo alao requa'res regular care and 
nursing and alao go 

for chec)t up from time to timoo After the 
sudden denjis(a of my fattier X am bearing 

Cill responnibili ties 
Of thO fOMily and undar such a circum5t,,,A1j(,, e,-7 !Lf I am  to  b 
oepernted from th(", I arn nura iny vj jjol (,)  f illj ily will ))OU11(j  to  
be ruined* 

in view Of th(% facts of, 
I fprvently aPP 0 01 b 

' 

eforo your 

abOv8 8sPect3 intO your activ o  
thc Office Of L110 JD.DE,shjllO 
family s  

narrat(*,d in trie foregoing o  may 
9 00(inelf kincily to tahn  t.11n  

considoration and retnin me in 
nq an(,j thun. help a helple'sn 

As explain-.?d above rcgarOing my hospitalisation and 
continuoue, treatmentp 

I - 01 0 0 enc- lone 11ex-r-witI l  p:h f! mp  
Cc- rtificates issued from timn to time,, 	

c a  I 

Hope to/g!lt natural juntice irl this r ,~gard, 

Thnn ~~ inq you, In. anticipntio n, 

Yourn f 	

"'Itully. Datod e 	Shillong,.,, I ( Suloch,.na Thapa.ij,, c ji, 
the,,U- 	Augu3t,1999. C/O J!'.I.D77.3hil long. 

Encls 	 Xprox copy o f modical co.-rtificate 
Otdo 170982 e  

2 0  ;~ P-I rox copy of meOic', X 
3e It 

c ,~ rtificate Otd.09,7*03. 
4 9 	 if 

11 	 of 	14*5*040 
fq 	 to 

5.0 to 	 26*7*84* 

6, 73.2,05. 

7. 14*3*05o 
8 0  05*6s85 *  

06060050 

Advance copy 	0 

Tba 6unio.- Director, 
004ance to-taten t  
Mine Of Defenco f  
Eastern Comma,-Id, 
Calcutta-17o 



I 	 REG ISTERED 

NO - ~'6(009 /I -C - I/REP/ 
I)efer-ice Estates 

Min. 0 -f M-ferice, EaStern Command 
,.j,Ca(nac Street (7th 'floor) 

To 	
17, dt. /()Septui 

I 
 tib e r, 1 99. 

.V -
The Joint Director 
Defence Estat(?s, Min. o-t: 
Shillong Cantonment, shillcinq 

SLJ1.3 -  pOq-1-1N(~,_/Tr1ANSFER 	 SLA.-OCHANA  1- 1.i()p(.) I DC 
R e ,f e r ,  e n c e your,  letter No. .7D/!`I1G/PER/l09/0 dated 

p r e s, c.,  1-1 t ~, t i 011 
'for T'etentiol-, 	 0-f  1.1i :~; s SU1.c)c:hana -1-1.1zip-1, LDC reqUesting A -i e t, 	 OffiCC, of JI) [)E S1,1illo, 

, 
~'(.)Ur letter Ltrjd(jj ~ I -  e'f C' VC,  rj 	 -Icj received vide 
accedt~ d t(-.). 	 (:e 	t) Fef) ccm' ~,idevcd and cannot be jjj ~jy 	

1CCurdingly. 
YOU 

( I Lt c~ t Q CJ t a r e 
Y"I e 1 ) t 0 f T A 	 film e d i a t e I y a - f t e r 

-jc- 

Cummand 

DAD ...... 

A 

(v 

9 



 

To - 
'~ 16),  

 

 

Tho Director General, 
Defence Estates, 

.Mine-Of Defencep 
D I ock-lvi- 

A*KoPuram, 

1hrough  gEo er channel ..p 

Respected air#- '. 

With due respect and humble submission *  X beg to state -the following 
fftct'P for Your kind'information and SYMP4ihetic consideration in the matter.please  g  

That Sir*  x am working 
. 
in th6 Office Of jD ODRO  Shillong as a L.D.C. * Oxiginally I wag serving In am, army formation ViZe Noel Advance Base StationezLr Dspot4l C/O 99 APO (Unit 18 - 10cated In x6 rangleQuwahe T Vue to my wrong treatment and simultaneous hoopital14tioni 

the Noel Adv* BaGG Stationary Depot vide their lett.er 
Hoe 317/3/ADH(Civ) dteJ8412 9 66 on the. authority Of A=y H4r' let-ter Noe 70538 /c~V/,KOV/4/86 	V (b) did,*  X 	/Org: WL' ) 27 011*86 (Copy enclosed 	as Posted to ;DeDE96hillong 
on compassionate ground, Slit Unfortunately the Dirsictorp  DRORCOCalCutta now vide their Order Noo 360009/LC.I/ XXXZ/257.dtdo 12 * 6 * 99 Posted me out to:DZO Quitahatie 
Therefore explaining my own health conditi on  and family circumstances X have already submitted a representation to DirectorpDrOLIC dtd, 26*8*99 forwarded under cover of JD*DE*6hLllong letter Noe JD/ 619G/PEJR/.109/8 dt e  26 *90990  (Xerox COPY enclosed) which in-self explan,atoryo 1 also met the Directore DE # Ec personally on Slege99 and exPlained my all  difficultieO-.The DirectorI)E.EC gaVe mc a Patience hearing and assured me to look,into my cases; out to my Uttar surprise despLts all such appeal the Dirrjctor.DE,EC vida 
dtd910*9*99 has askt.d thOir letter No, 360 0og/Lc 

JDeDE,Shillong to relieve me immediately, Sir* I have failed to undorstand why an Innocent unmarried lady like me has been VictimLsed in this way for no  fault  of 
 mine to the beot'Or-my knawledgo 

and belief, While in many Offic 0s Of DE Organisation 
like DirectoreDE,,EC,,CalCUttapJDor)C,Bhillong not to speak of marriOd/Unmarried ladieso but oven the gents are 
Staying In their roDPOctiv .9 home town Indefinitely and for years t0gether without any disturbances *  Therefore X being a lady enp.Zoyee Of this department have thg) right to know as to What offences X have c,cu",nitted for which X am being penalised In such a mannere 

In view of the circum s tat, ces , 
presentation, I would 

elaborately in my aforesaid r( 	
08  exPlained 

fervently urge upon your 900daelf kin(Ily to  take thq  
above asPccts Of my Case intq your Octive Consideration s  sPeciallY the condition of my Octogenerian 

%;. r 144 
GePOncOnt YOung(lsr Sister's allmonts and frequent hospi. 
taliisation thc.!rofor, my ovn hoalth condition, regular 

contd9*9o*P/2, 



Al 
tuf Q, - 

so 2 WS 

check-up and moreover #  the f ily consists of four youn 9 
ladiep 	Aent Mist*V~rand mother* (my deVer 

And thiq re fore X fervontly appeal'before YOUt 
goodself#  considering my pitiable condition and vnavold ~--, 
ble family eircumtanceSo. kindly to order fO 

I 
 C mir ret6ntion 

In JD*DE*Sh 
I  LlIone an4.thus help a helpless lady who is' 

facing.immnsa difficulties with dependent SS'yrme of old 
ailing mother and four dependent younger sistetg and thus.. 
give  me  nevaral justice at J*a'xt from your level*. 

ThanXing you in anticipations 
1. 

Yours faithfullyi 

41 ~ 
Datedo ,~ ShillVA9 0 , 	 sulochana ThapaPU.',C 

the 	septerribers  1999e 
	 c/o -xj,vF.,shLllo'ng* 

a 

~C ~18 SM 

.1 DiractoreDS O KC latter Ho e  36000 
dtd

~
a 12 * 0 0'99* 

.20 Director *Mt SC 1e.tter.N0*3G0009/LC-1/REPs 
dtd o  10 * 9 o g9 o . 

3* Representation of tha individual dtd *  26.e,9*99* 
adfteased to Directore DE s Ec o calcutta-0* 

.4* No* 1 An<r)?Ietter 140 0  317/3/Adm(Civ) t4,30*12*869 

Army Hors* A0 Branch latter no* 7053VOcsip/Hav/ 
4/06/org(civ)(b) dtd. 27*11*86o 

0- 

y 
1-Y 	

PX-A ed Posle 

Advance copy for infoxration and. 
favourable order s- 

TO 

The Director General #  
Defence Estates# 
min. of Defence# 
West slock--~Ivo 
R,X,Puram# 
Lzj-~ 



r r r"/ 10 
Orfico~ ar-  tll ~-! JRI.nt nir,- ~ ctwr, 

N*03, Shillont To 	 q Cantt e  
Bated 

Vl' Miss Sqlachana. Illiapa, 
L6DaC* 
of JD DE Shillonq' O' 

Sub3-  P()STll!('-VTRAl-1,SFr:,R C-rl 	 I,IIAPA U. 

Reference your re.pr(-sentation datna 22~ 0-. 1999, 

You are hereby lnfermf
~O that your rt!~qursk for cancellQ-tion of transfer from Jr.% T)E' Shillonel t,* 'nro C _, Qll llzl ti 

vide Your representation Oat-',~O 22-"-"*l has I-ee.n ctnsiclf--red 
and r^--jected. by the 

JC%J nt. - MJ 
n 	0 ta t S 

c6py tot- 	
tljtl.-C- 

The Director, IDE, 
Eastern Cemmand, 	Per inform.ition ,, Jtl') 	 to Calcutta-177" 	DtIn T)E EC lt-tto~ r Noo360009/LC-I/XXXj 

250 (.1 41tc(q 36-.12-60- 

I 



V 	I x 	2 

J 	 ON 
17-1 ,  I- 

MISS SULOCII'ANA' 

-1 t 	rj t7 
Rc, "D-360oog, T__c 

2 
, 
"Ll or 

?) R 1 	t~- n fo 	
qn~-~ btnnnjtjj A14 

~-i nr~ 

t1tv '14-A 
V,  041 	f 1: 	 ti 	r 

Ts 

0 	T Tgn 
--M"! ­-0J-,rrCtor r 

3, The 
VTO  cc 

56 
n 

7: 	 Tr (y. L,, A, 0 
tie 	r) 	0 	 nit 

.4 ,, 

D--b-dls 
y 	 Y 

n !)  for 

-ly  Danic  P ' 	...... ql. 4270/- 
2 * 	

1p 6 0  6 0 * 0 * * 0 	
Q. 	 V 

r, .;* 
30 fi*C,,A 	 4 1 I)tA 	 2 S 0 o/. 0 0 0 0 	 14(V- 

A q  

nc- 

7 6  

V), 

20!3 
6 o 

COLO 	
2 	Y' 

R 	
i 
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.The'Director General., 	For kin . d personal attention- Defence E--tate s , 
R.K. Puram, NEW DELHI- 66- 	 ~as e )7 

Sub : ~ POSting/Tran ~fer I  Miss.  So Th~pa, LDC  of JD  Dt _Sllil_long./ -' 

Respected Sir, 

Most re sPIL'Ctfu .1 1Y I beg to state th 
at first Of 611 1 beg Your apology for writing You directlLy for 
I have b'en rnlieved of my duties from JD DE Shillong on 17.12.99 (A/N) vide D.O* Part-ii order No. 329 dtdo'17,12.99 (xe-rox Copy enclosed) 

Sir, you are kindly aware that consequent upon 
D . te DE rc letter No. 3600 09/LC -1/XXXI/957 dtd. 12.8.9 

G-duhati Circle from JD 	
9  Posting me to DEO 

,DE Shillong, I had Submitted a represen-tation to Dte DE EC dtd. 26.8.99 a  
personally on 01o' 	 I nd also met the Director DE EC 9499. But 'since Dte BE EC did not donsider my Ca.se and instructed JD DE Shillong vide their letter NO, 360009/ LC-1/REP dtd. 10.9,99 

to relieve me after making payment of 
TA/DA, .I submitted another representation to Your flonour on e I 

 xtreme com-passionate ground dtd. 22 - 9 -99. Al . though I am not aware Whether my case has been considered by you, JD DE Shillong vide letter NO- SHG/PER/109/4 dtd. 
17.12.99 

(xe-rox COPY endlosed) informed 
me that You have rejected my case and tiler(, f or(, 
relieved Of' my duti 	

. _,, I 
1),-.Ivc been 

17.12.99. 	
es from JD DE Sh I illong on the same date i.e. 

Sir, I am really shocked and surp ri !, 
lady Ilk 

- 
e me being harra3:3ed and tortured b 

ec 

' I 

z , ~, 3  Lo 
Why a helpless, 

for no -fault of 	 Y tilc',higller authorities 

Of helping 	
Mine to the best Of my knowledge and belief ins tea(i 

a helpless lady and give her Justice. You
. are kindly aware that in many Offices 

Of Defence Estates 
. 
all over India even the gents are Posted in paIr 	

ar  stzltiOn for -  Years together and t' cul,  
not to speak ot ladies and if thi s  is an establ' ished fact *  why I have been made a target 

Of victimisation, while in every sphere of .life pr@ference is always ex 
tended to laoies specially but in my Case I am so 

u . nfortunate that I am being deprived in "by my higher authorities for reasons ):)c:3t 1, 	
this aspect 

Co I I t(I.0 	Pa (4 	2 

I 
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In view of the foregoing may I once again appeal before 
your goodself kindly to take the real aspects of iny case into 
your active consideration and thus show a little sympathy to a 
helpless lady like me by retaining me in JD DE Shillong , on 
humanitarian gro' ~ ' 

,Ad 
I am extremely sorry and once again beg your apology for 

wasting your valuable time. 

Thanking you Sir in anticipation, 

Dated, Shillong 	 Yours f J-11fu ll y , 
1, ~ 

the 21st Dec199. 	 (L 

Miss. S, Thapa 
C/O Capt. (L) B-R. Thapa 

Barapathar 
Opposite Little Angel School 

Shillong - 793 002. 



To s 

The Director, 
Dafords Eritata6 
007t.bf  ItMajIll 

n*'If 
Dof 

IN Eastern Comand 
Calcutta-170  

-Thr' Weh. rvorcr chamal) 

XJD A 	
- 
ER cr. SIR I -ML - BalOO LDO T DE01, 

ITTAUT1 CrACLE 

Reopooted Sir,, 

Most roopoctfully, I bc-9 tO~ Inf Om you that vido your lottor' 
1;o-3 ('000*3AC—T1XXXV,-,57 dt*12004M haio --bc~ n ,)Oat ad/trvi naferred to 
tho Wito of tho Joint 	 connection tho 
fO1l0w1TV.POiUtG'9rO CUbnittod'h(jr#vith ,  for y cur'AW, considorat ion .$ 

That I boire'a. IrAl''Pe4d'  bnP1Oyc*'U1.l1,vuffar irroporrable 
loso if I haw t6,,go 0 311110ruc ,  J 
That excuTt rWsalf thor,  in no cna elra nal t"imbor 
to lork,aftar r7 fanilye,'-, 

(a) Timt' thara arc 'f ivo'f~nily --"hcimbtmv utio are fully 
doponitint unxx*ra mv-41Y iV witn othroo 6ughtorn 
peed 17 7ra.16 Yrd 
I havo Om son aged A~~ut- 10 Trao 

(d) Thnt rV,dautharn ard 
. 
!0on are tonlire at' Class4 o villo  

VIT oind V roapnetivelyt; 

(a) That Ulth my meftere U6". I hnvo to axponno hugs 
Onmint for studying -of'- ~y phildrano  

W Tlicit In tho'civont of ~q poa'tjngAr.Ana,for to JD DE 
5hillong thora willj* tud ~ ntfkbli'hbmn,4 one at 

(e) ThAt dua to do~bla eciablirlino 
. 
ht,  ~r 'fa .7 -illy mnb,--ra 

nn U1311 &P nyvelf li~vs to die for­.'t,;t'Arvaticn 6mum 
of ry no-ILpro' Inac—m, 

In v.1cw of tho rmtticn -oxp~aimrbftm an obovo t  I rarno otly request 7OU to kindlY dr.'nnilar r7 cavo iynrAthOtiCally sr~j, n000 nonrl  
crder my Urvily bo i-3rued .  for tVIpo--tjyC ordcr'to 19.1illong r-Ad I nay kindly be allowd to stay 	 Circles 

F(r . 111liah net of kindria r. o I shall re. m"
. 
 nin ovix aratof ta 

Tharkirs!; you Sjir,. 
Pdvanm w,~,r;7 for 
4 -e 	A ." ormat on 
70" " 
	 j., G Lho biroator 

I 
 PEP f 

1.3 Cann* -'YtrC,-u
,
t(7th fl -- or) 

Mloutta-170  

od 	Aug 1 03. A 

Sect]() 

YTry faithrull- 

Vo I) F, Op 13-41) Witt i. 


